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O.A. No8S§/2010

HON’BLE MR. CR MOHAPATRA. ADMINISTR ATIVE MEMBER
&
HON’BLE MR. AK. PATNAIK JUDICIAL MEMRBER

Heard Sn K. Mohanty, Ld. Counsel appeanng for the -
applicant and Sn1 T. Rath, Ld. Counse! appearing for the Respondents/Rlys.
| 2. Dunng the course of hearmg it was submitted by S‘ri- Rath
that the two seales ve, BCRC-{ (Rs.5000 - 8000/-) and CRS-H {Rs.5500. -
9000/-)  have been merged together to form one scale of pay of Rs.5500-
9000/- we f. 61.01.2006. Accordingly, the spplicant has siready been given
the bemefit of fhis merged ligher scale ie, Rs.5500-9000/- wef
01.01.2006. As aresult, the applicant’s salary has been fixed retrospectively
m the seale of pay of Rs S500-0000/- w e £ 01 01 2006 In view of this the
question of promotion has become redundant as the applicant has got the
benefit of pay scale m the promotional hierarchy, even prior fo the date
clatmed m the Ongmnal Appheation. |
Ld Counsel for the appheant after going through the RBE
No.134 dated 14.09 2010 subnuts that m view of the posshion explamed m
the commter filed by the Respondents, the gnevance of apphcant has already
been redressed and there remams nothmg, further to he adjudicated m this
(A Accordmgly, this OA 1 disposed of as mbructuous.
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